297 Matters Urder Rule 377 SRAVANA 9, 1906 (SAKA) Rec. Dev. inJ & K (Stert.) 278

D1 wfus Fara) %Y 16-7-84 F1 faar feat
qq Afza & qar garfes 2w F1 A8
3 aF 77 19 A wiA B AF AqiF
23-7-84 F  uyAqd wifagwd ST
an  wA-gfqgs  geaw g€ famq
[AAH K AONT 75 qrE T AgAlaT
qrer z51 1 wfawt & afaaat 4 gigonr &1
g 5w gag F I9da Ard gl wiAr
€N farm F FUNT 20 IXIT FRAIQA
9 e 7 Ffafsgassta AT 9T A9
Jiga, famn farg £ F0131 %90 &@f7 gA
£ FEAEAT R | H7: 9IZA KT A{AT T
fagiz #7 9 wwea, 198 7 wenfaa
RTAM &1 21 T fana & a1t 7 FFar
A0 |

(ix) Reorganisiog the local RMS of Burdwan
for avoidiang inconvenieace (o Public.

SHRI SUSHIL BHATTACHARYYA
(Burdwan) : Sir, | would hike to draw the
attention of the Government to the avoida-
ble delay now suffered by the peoplc of
Burdwan in reeeiving thar  nmails.  The
paper sorting oflice of the first and the
second clags mails was transferred (o
Durgapur a few years ago as there was
shortage of accommodation for it at that
time. This arrangement tor sending mails,
even journals published in Burdwan to
Durgapur  c¢aused unusual  delay in
delivery of the journals and consequently
much discontentment among the public.
Things improved a hiutle when journals
published in Burdwan were exmpted from
being sent to Dargapur after repeated
repregentation to the Ministry of Com-
- mupications. There is, however, no point
in sending the mails to Durgapur for sorting,
when accommodation for a sorting office
is now readily available at the local R.M.S.
office. This accommodation, if nceds be,
can further be extended if the nuisance of
an overflowing pit of a lavatory is removed
clsewhere and a nearby cycle stand (or the
employees is converted into a room.

In the circumstances, | would request
the government to put an end (o Serious
inconvenience and much irritation caused

to the people of Burdwan by simply reorga-
nising the local R.M.S. in a more meaning-
ful way.

12.27 hrs.

DISCUSSION RE : RECENT DEVELOP-
MENT N JAMMU AND KASHMIR—
(Contd)

MR. DEPUTY-SPEAKER : Now, the
Housc will resume further discussion on the
Statement made by the Minister of State
in the Ministry of Home Affairs in the
HouSe on the 26th Juty, 1984 regarding
récent developments in Jammu and
Kashmir. Pirof. Saifuddin Soz was on hig
legs. He has already taken 27 minutes.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : But he had bgen interrupted
miny times.

MR. DEPUTY-SPEAKER : How much

time do you require ?

PROF. SAIFUDDIN SOZ (Baramulla) :
I do not know. | will degide after taking
about |5 minutes.

PROF. MADHU DANDAVATE
(Rajapur) : Let us see how it develops.

PROF SAIFUDDINSOZ : I will try (0
finish early. Mr. Deputy Speaker, Sir, | was
explaining yesterday how Congress-1 way
behaving 1n Jammu and Kashmir. [ wag
giving chronology of the toppling gamg In
which the Congress-1 indulged in. Now, Ygu
sce, what happened today this morning gt
10 O'clock. The Speaker of the Legiglytive
Assembly, Mr. Itoo wags......

THE MINISTER OF HOME AFFAIRg
(SHRI P.V. NARSIMHA RAO) Mr. Deputy
Speaker, Sir, are we going to discugs what
happened in another Legislative Agsembly ?

MR. DEPUTY-SPEAKER : He hag ngt
gone into the dctails. He has only told

th.tq- (Y

SHRI P.V. NARSIMHA RAO : H¢ 45
going into the detwils.
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